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Present ¢ Hon'ble Mr, D, Purkayastha, Judicial Member
. ASHIMARANI MUKHERJT EE
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4+ UNION OF INDIA & ORS.

For the applicant : Mr., B. Chatterjee, counsel
For the respondents : Mr. P.K, Aro’ra;A counsel
H _on s 3499 | ‘ Order on & 1le3.99

‘ | ORDER. a

i

Heard 14, counsel for both the parties. Smt. Ashimarani
Mukherj ee w:t.fe of Late Am:Lya Kunar Mukherjee, Exe-DrJ.ver/Dhanbad
filed the 0.a.No, 655 of 1997 seeking directlons upon the respdto.:-
to quaoh the impugned o:der of tPrmJ.natlon of her deceased husband
on Varlous grounds mentioned therein, Ihereafter, she fl]ed _
"? the M,.A, No. 135/99 pryalng for directions upon the ree,pondents “
TS

No, 2, the D:.v:.s:.onal Railway Manager, Eastemn Railway, Dhan@:ad
t0O make mweldate payment of van.dent ‘Fund money to her as
‘contributed by her decaasad husoand during his service period.
2. ﬁlpﬁ. counsel Mr, P.K, Arora appears on behalf of the
respdtS.- iRespdts. did not file any written obj ection in mspec:_t
of M.A, 135799. Mr, Arora appearing on behalf of the respdts.
‘submits that the said M.A, was filed on 10.3.99 ané has been
’/.;Lis_ted @ for order todaf and thereby he could not get sufficient

t

time for filing reply.

3. - i1t is alleged by the applicant that the réspdts. aia nc:>t
make payment of P,F, money though #he same has been sanctioned
by the authority by oxder 010.7 No,058020 dated 7.8.85. Ld.
counsé»l for the applicant submits that the said P.F, money has

not been tendered to the applicant as yet.

)
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| 4e I have consi_dered the submigsions made by the 14, counsel
for both the parties. . I am of the view that Provident Fund money -
cannot be withhelkd by the respdts. for any reason and the wife
of the deceased employeé is entitled to 'g"et the Provident Fund
money which is lying with the deparﬁnent since 22.12.83 xmén
her husband was dismissed from‘ service., The respondents could
ﬁave sent the P,F, money of the 'nu"sband‘of the applicaht_ to her
by draft or by money order. But the resPdts. did not follow that
procedure though the payment o:E Provident Eund money ‘has been .
sanctioned by the authority as stated by the ld. counsel for the
respdt's.'Mr. Arora. _‘.C{hereby the applicant is also entitled to
get interest on the amount of Provident Fund as per P.rovide'nt Rules.
Respondents are dire;c_tea to make payment of the Provident Fund
dues with interest to =mthe applicant as ad/missible under the Provident
Fund Rules from the date of sanction of P,F, money i.é.7.8.85 till )
the payment is made. Regpondents are also directed to send-the
said Provident Fund moriey' to the appliCan"t by draft and by registered

post wn:h A/D after deducu.on of comm:L ssa.on for purchase of draf A

QW-W; within a perlod of two months, Accordlngly the M,A, vwlSPOSed 72

BL N of wm awarding no _costs, '
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